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of this  further  consideration of the proposal  
is kept pending. 

Affiliation   of  171$  and  ITCs 
2618. SHRI THOMAS KUTHIRAVAT-

TOM: Will the Minister of LABOUR be 
pleased to state: 

(a) whether his Ministry have received 
any proposal from the Government ot Kerala 
for permanent affiliation of ITls and ITCs 
with NCVT; and 

(b) what action Government have taken in 
the matter as it involves the future of 
thousands of students studying in various ITIs 
and  ITCs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) Yes, sir. 

(b) During the last academic Session of 
Craftsmen Training in the ITI/ITCs., the State 
Government of Kerala had forwarded 
proposals for the affiliation of 41 ITI/IfCs, 
involving 95 units. Out of these, 24 ITIs/ITCs 
involving 42 units were to be considered for 
the ad-hoc purpose of enabling their trainees, 
admitted duiing August, 1985, to appear in the 
All India Trade Test of July, 1987. This 
permission was granted as a special case, 
details of which are mentioned in the 
subsequent para. Out of the remaining 17 
ITIs/ITCs., involving 53 units, permaneut 
affiliation was granted to 12 ITIs/ITCs 
involving 26 units. The rest of the 27 units 
and 5 ITIs/ITCs could not be granted 
permanent affiliation because of various 
deficiencies. 

The State Government of Kerala had also 
sought permission for allowing trainees of 
other unaffiliated ITIs/ITCs, to appear in the 
July, 1987 Trade Test as a special case. This 
issue was considered by the Sub-Commiltee 
of National Council ror Vocational Training 
at a meeting convened on 7th July, 1987. 
Special permission was granted to all such 
trainees of various States/Union Territories to 
appear in the July. 1987 Trade Test with 
certain conditions to be fulfilled by the 
respective State Government/ Uoion Territory 
Administration. However, no further 
extension of time was considered to be 
granted to 

the ITIs/ITCs; fr achieving permanent 
affiliation. Earlier decision of NCVI in this 
reggard not to permit the trainees of 
unaffiliated ITIs/ITCs, to appear in the All 
India Trade Tests if they fail to secure 
permanent affiliation before the start of 
relevant Trade Test was maintained in the 
interest of maintaining quality of training in 
the ITIs/ITCs. Labour Minister of Kerala and 
the State Director, In-Charge of Craftsmen 
Training, Kerala have already been informed 
about these decisions by the Ministry. 

Pollution in  Collieries 
2619. SHRI NARAYAN KAR: Will 

the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the steps so 
far taken by Government to check poilu- 
tion in colieries as the pollutants in the 
air of the area have exceeded the permis 
sible    limits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI); The steps 
being taken to check pollution in collieries 
include: 

(1) Provision of dust suppression ar-
rangements at Coal Handling Plants Coal 
Washeries and Coal Loading points; 

(2) spraying of water on mine haul roads 
for suppressing dust raised during 
transporatation of coal and over burden; 

(3) reducing and preventing spillage of 
coal and over-burden on roads, minimsing 
dust during transpoita-tion by providing 
buffer zones and green belts in and   around 
the 

colliery   area; 
(4) raising of plantations on over-burden 

dumps; and 
(5) switching over to mechanised soft 

coke making in place of open 'Bhatta'  
system. 

Inadequate anti-pollution measures in In-
dustrial units in Orissa 

2620. SHRI BASUDEB MOHAPAT 
RA; Will the Minister of ENVIRONMENT 
AND FORESTS be     pleased  to state: 

(a) the names of industrial units in Orissa    
against which complaints for not 


